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CENTRAL ADMINISPRATIVE TR IB Ua L 
ERNAVLA. BENCH 

A.No. 395 of 1994 

Wednesday this the 9th day of March, 1994 

CORAM 

Hon' ble •Mr.Justj cc Chettur Sankarari Nair, Vice Chairm an 

Hon' ble Mr.P.V.Venkatakrjshnan, Administrative 1 ember 

P.Saith Chandran, 
Upper Division Clerk, 
ACCOUfltS I (MCdicj. Claims) 
Office of the Collector of Central Exci5 
and Customs, IS Press Road,Cochjn.18. 	....Applicant 

(By Advocate Mr.i(.Sasjkumar) 

Vs. 

Union of India represented b 
the Secretary. Ministry of Finance, 
Department of Revenue, New Delhi. 

The Secretary, Ctral Board of 
Ecjse andcustogn5, New Delhi. 

Th: 'C011ector of Citraj Excise, 
and Cugtom, IS Press Road, 
Cochin-18. 

	

• 	
4. The Depity Collector (Iv) 

Office of the collector of 
Central Exc I se & Customs, IS Press 	- 
Road, Cochjn.18. 	 Responden 

(By Advècate 1r.C.I(ochunnj Nair, $CGSC) 

DER 

CHETTUR SANKARAN NAIR(J) .VICE CHAIRMAN. 

Applicant seeks a declaration that he is 

entitled to be appointed as an Inspector of Central 

Excise sInce he has the minimum qualification to hold 

the post. He was granted an appointment aeL4J).C. under 

the 'Dying in harness scheme' conseient on the death 

of his father. He came to this Tribunl and the Tribunal 

by order in 0 A.1078/92 directed fresh consideration 
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of his casee After such consiratiori, he was appointed 

as a'UDC, Applicant would feel, that he merits sanething 

- 	 better. 

While there,.cmn be no doubt that the scheme 

is motivated by lofty ideals, the same cannot be worked 

in such a manner, as to cafer undue advantages on a. 

person coming under it. A sense of priorities must 

prevail in these areas. We do not think that this is a 

fit case for the Tribunal to interfere, in t he absence 

of a legalenforceble vested right in the applicant to 

get a po of Zispector. However, it is open to him 

to move the competent authority and it is for that 

authority to view the facts of the particular case and  

take such decision as it considers appropriate. 

Application is disposed of wth the abe 

directions. No costs. 

Dated the 9th March, 1994. 

P.V.VNCATAKRISHNAN 	CHPTtJR $AN<ARA1J NAIR(J) 
ADMINI&RATIVE MEMBER 	VICE CHAIRMAN 

k 9 3. 


